
57



58



59



60



61



62



63



64



65



66

lenovo
Typewritten Text

lenovo
Typewritten Text
Annexure 1


lenovo
Typewritten Text



67



68



69



70



71



72



73



74



75



76



77



78



79



80



81



82



83



84



85



86



87



88



89



90



91

lenovo
Typewritten Text

lenovo
Typewritten Text
Annexure 2



92



93



94



95



96



97



98



99



100



101



102



103



104



105



106



107



108



109



110



111



112



113



114



115

lenovo
Typewritten Text
Annexure -3



116



117



118



119



120



121



122



123



124



125



126



127



128



129



130



131



132



133

lenovo
Typewritten Text
Annexure-4



134



135



136



137



138



139



140



141



142



143



144



145



146



147



148



149

lenovo
Typewritten Text
Annexure-5



150



151



152



153



154



155



156



157



158



159



160



161



162



163



164



165



166



167

lenovo
Typewritten Text
Annexure-6



168



169



170



171



172



173



174



175



176



177



178



179



180



181



182



183



184



185



186



187



188



189



190



191



192



193



Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Fwd: Preliminary report OA 444 of 2023 Paryavaran Vikash Sangh rgd.
1 message

gyanendrarai.cgwb <gyanendra-cgwb@gov.in> Tue, Oct 10, 2023 at 10:50 AM
To: hspcbrogrn@gmail.com, hspcbrogrs@gmail.com, ADC Gurugram <adcgrg@hry.nic.in>

Sir 
Joint inspection was carried by the the constituted joint committee on dated 20 Sep 2023. Please find the field
report for further necessary action. 

Thanks 

Gyanendra Rai
Senior Technical Assistant (Hydrogeology)
Central Ground Water Board, NWR
Chandigarh,

From: "negicgwb" <negi-cgwb@nic.in>
To: "gyanendrarai.cgwb" <gyanendra-cgwb@gov.in>
Cc: "RD NWR CGWB" <rdnwr-cgwb@nic.in>
Sent: Monday, October 9, 2023 5:48:04 PM
Subject: Re: OA 444 of 2023 Paryavaran Vikash Sangh rgd.

Sir,
Please find attached the Preliminary Investigation  report after making necessary modification for further submission.

From: "RD NWR CGWB" <rdnwr-cgwb@nic.in>
To: "negicgwb" <negi-cgwb@nic.in>
Sent: Friday, October 6, 2023 5:18:43 PM
Subject: Fwd: OA 444 of 2023 Paryavaran Vikash Sangh rgd.

Sir, 

Kindly go through the trailing mail and attachments. It is requested to offer your comments and
discuss on Monday. i.e. 9 Oct 2023. 
regards

From: "gyanendrarai.cgwb" <gyanendra-cgwb@gov.in>
To: "RD NWR CGWB" <rdnwr-cgwb@nic.in>
Sent: Thursday, October 5, 2023 5:37:36 AM
Subject: OA 444 of 2023 Paryavaran Vikash Sangh rgd.

Sir
Joint inspection was carried by the the constituted joint committee on dated 20 Sep 2023. In this reference, ATR
has to be submitted by the Committee. HSPCB has enquired about the agency responsible for sealing of the
illegal tube-well. As HWRA is the nodal agency for the ground water regulation in Haryana and CGWA does not
exercise any jurisdiction in the matter, it is requested to kindly provide guidance regarding the further course of
action in the matter of sealing of tube-well. 
In case suggestion are found appropriate, it is requested to kindly provide guidance in the afore mentioned
matter.
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Gyanendra Rai
Senior Technical Assistant (Hydrogeology)
Central Ground Water Board, NWR
Chandigarh,

 

--
Regards

विद्या नन्द नेगी
Scientist 'D'
Central Ground Water Board, North Western Region
Ministry of Jal Shakti
Plot No. 3B, Sector-27A
Chandigarh-160019

Revised Gurgaon NGT version 2.0.docx
9610K
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PRELIMINARY SURVEY AND INVESTIGATION REPORT 

Introduction - Original application no.444/2023 Paryavaran Vikash Sangh Versus State of 

Haryana & Ors.  Observation was filed before Hon’ble National Green Tribunal at Delhi against 

illegal dewatering of groundwater through unauthorized structures respectively without valid 

NOC. As per the order, a joint committee was formed comprising the Additional District 

Collector, Gurgaon, representative State PCB and a representative from CGWA for submitting a 

factual and action taken report. 

To ascertain illegal observation and dewatering along with the above-mentioned committee, the 

undersigned conducted the survey to investigate ground facts on 20.09.2023. The joint committee 

has visited the following sites. 

1. JOYVILLE SHAPOORJI HOUSING PVT. LTD. (SHAHPOOR JI PALONJI), Sec 102, 

Gurugram –Respondent No.6 

2. Neo centra, Sec 103, Gurugramnear Dharampur Village Haryana –Respondent No. 9 

3. VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D, Gurugram –

Respondent No.8 

4. RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD, Sec 37 D,Gurugram –

Respondent No. 7 

5.0 BPTP area adjacent to JOYVILLE SHAPOORJI HOUSING PVT. LTD. (SHAHPOOR JI 

PALONJI), Sec 102, Gurugram.-Other respondent   

Field Investigation –  

1. During the survey of JOYVILLE SHAPOORJI HOUSING PVT. LTD. (SHAHPOOR 

JI PALONJI), Sec 102, Gurugram, Presently no abstraction is being carried out in the 

premises  for dewatering activities. Meanwhile during the investigation of the area seepage 

(Annexure-I) was seen from one corner of the site towards the pit used for construction 

activity. Further on questioning about the seepage, the representative from the project 

replied that they had already applied for NOC from HWRA (Annexure-II) for dewatering 

purposes. He also informed that they temporarily stopped the construction activity and that 

only after obtaining the NOC the work will be resumed. A groundwater quality report was 

produced by the proponent (Annexure-III). Project proponent has informed that the ground 

water is highly saline(TDS is 12800) the same is not used for drinking and domestic uses. 

Its is observed that water is for drinking and domestic requirements is being supplied by 

GMDA.   

 

2. Adjacent to the joyville  village total 7 tub wells are present which are being  used for 

dewatering activity and dewatered water is pumped in to adjacent drain. On local 

discussion It was found these activity was being carried out by BPTP Project and 

area comes under the BPTP builder. (Annexure-IV) 
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3. During the survey of Neo-Centra, Sec 103, Gurugram Near Dharampur Village 

Haryana, two tubewell without pumps were found in the proponent premises (Annexure-

V). The proponent provided NOC which has already expired on 24.08.2023 and was 

obtained from HWRA for dewatering. Firm has obtained NOC for dewatering for 120 

cum/Day .The proponent has not applied for renewal of NOC by HWRA (Haryana Water 

Resource Authority). No drinking water tube well (groundwater) was found within the 

premises. During the time of inspection, the construction activity was on hold due to the 

absence of a suitable agency as informed by the proponent. A hydrological report was 

provided by the project proponent.  However, the report did not contain any scientific 

information regarding dewatering processes like Mechanism of dewatering, Area of 

dewatering, and depth of dewatering, details of compliance report for NOC conditions etc.  

 

4. During the survey of RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD, 

Sec 37 D,Gurugram, construction activity was being carried out in Block E, of the above-

mentioned infra-structure project. The dewatering of the area was being carried out with 

the help of a sump well. During the inspection adjacent to Block E a tube well was found 

without the pump. When questioned by the authority regarding the tube well, the 

representative informed that the tube well does not belong to them. Affected area 

photographs are attached in (Annexure-VI).The construction of the building by 

RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD is in an advanced 

stage and needs dewatering. For the dewatering purpose RAMPRASTHA PROMOTERS 

AND DEVELOPERS PVT.LTD requires NOC by the Haryana Water Resources Authority 

(HWRA). RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD has 

obtained approval for Storm Water Drainage from Gurugram Metropolitan Development 

Authority. No drinking water tube well (groundwater) was found within the premises. 

 

5. Two tubes well adjacent to the boundary wall of VS REALPROJECTS PVT. LTD. (AMB 

SELFIE SQUARE) was found which was energized by VS REALPROJECTS PVT. LTD 

Group for the dewatering activity. When enquired from the Ramprasth group, they denied 

and informed that these tube wells do not belong to RAMPRASTHA PROMOTERS 

AND DEVELOPERS PVT.LTD. 

 

6. During survey VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D, 

Gurugram, one sump well and one tube well were found within the premises along with 

these two tube wells which were found adjacent to the boundary wall of the VS 

REALPROJECTS PVT. LTD, which was energized by VS REALPROJECTS PVT. LTD. 

On asking for permission for dewatering the proponent failed to produce any NOC from 

the Haryana Water Resource Authority (HWRA). During the survey, a sample was 

collected from a Tube well located inside the premises and analyzed in CGWB, NWR 

Chandigarh Lab. The analysis of the sample has been completed and the report is enclosed 

in Annexure VIII. Total 3 numbers of tube wells and one sump well used for dewatering 
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purposes and disposed in to drain. No drinking water tube well (groundwater) was found 

within the premises. 

Table: 

 

 

 

 

Sl  
N  

Infrastructure 

Project  

NOC for 

dewatering 

Action to be taken  

1 JOYVILLE 

SHAPOORJI 

HOUSING PVT. 

LTD.( SHAHPOOR JI 

PALONJI), Sec 102, 

Gurugram 

NOC Not obtained 

from  CGWA/HWRA.  

Applied for NOC from 

HWRA on 28/07/2023 

No abstraction is being carried 

out in the premises for dewatering 

activities at present as there is no 

construction activity at present. 

No tube well is present within or 

outside the complex.  

2 Neo centra, Sec 

103,Gurugram Near 

Dharampur village 

Haryana 

Yes, but NOC was 

expired on date 

24.08.2023, Not apply 

for renewal from 

HWRA 

Two tube wells are present for 

dewatering purpose. It is 

recommended for sealing these 

two tube wells. 

As per NOC 120 m3/day is 

withdrawn for 194 days. 

3 VS REALPROJECTS 

PVT. LTD. (AMB 

SELFIE SQUARE), 

Sec 37 D, Gurugram 

NOC Not available 

from CGWA/HWRA 

Not applied for NOC 

HWRA 

One tube well and one sump well 

is present within the complex. 

Two tube wells which were 

electrified by the project 

proponent are present outside the 

complex. These four structures 

need to be sealed.  

4 RAMPRASTHA 

PROMOTERS AND 

DEVELOPERS 

PVT.LTD, Sec 37 

D,Gurugram  

NOC Not available 

HWRA/CGWB 

Not applied for NOC 

HWRA 

One tube well and one sump is 

present within the complex. 

These need to be sealed.  

5
. 

BPTP complex NOC has not been 

verified as there was no 

representative is 

present during the 

inspection  

There are 7 tube wells are present 

in the complex which need to be 

sealed if NOC is not obtained.  
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7. WETLAND AREA ANALYSIS THROUGH ARC GIS: All the 4 above-mentioned 

project areas were marked in Arc GIS. For the analysis of the project area, a buffer of 5km 

radius from the project area was taken. All project radial distance from Sultanpur Lake 

wetland area is as follows: 

  

1. 8.3 kmfor JOYVILLE SHAPOORJI HOUSING PVT. LTD.(SHAHPOOR JI PALONJI), 

Sec 102, Gurugram , 

2. 9.5 km for Neo centra, Sec 103,Gurugram Near Dharampur village Haryana, 

3. 7.50 for km RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD, Sec 37 

D,Gurugram,  

4. 7.35km for VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D, 

Gurugram 

Please find attached below a base map in Plate 1. As per the list available in the CGWA-NOCAP 

site only Sultanpur Lake is designated as a wetland Ramsar site.  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Base Map for Wet land radial Distance Analysis: Plate-1 
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Conclusion:  

Based on field investigation and chemical analysis of the collected water sample it is concluded 

that: 

 The water level in the investigated area during pre-monsoon is 4.00 mbgl while in post-

monsoon is 03.00 mbgl. 

 Groundwater quality in the area is saline as the EC of the collected groundwater sample is 

18640 µS/cm at 250 C(Annexure-VII) 

 JOYVILLE SHAPOORJI HOUSING PVT. LTD. (SHAHPOOR JI PALONJI), Sec 102, 

Gurugram had applied for NOC on 28.07.2023 for dewatering of 125 cu.m /day. But there is 

no proper report for dewatering and disposal of dewatered water.  

Government of Haryana has established Haryana Water Resource Authority (HWRA) 

constituted under The Haryana Water Resources (Conservation, Management and Regulation) 

Act 2020, they are authorized to seize the illegal tube well and impose penalty as 

Environmental compensation. 

 Neo Centra, Sec 103,Gurugram did not provide the proper plan for disposing of extracted 

saline water and as such  not applied for renewal of NOC. However as per the NOC issued, 

the 2 No. Piezometers with DWLR and telemetry for monitoring mechanism had also not 

been installed.    

Government of Haryana has established Haryana Water Resource Authority (HWRA) 

constituted under The Haryana Water Resources (Conservation, Management and Regulation) 

Act 2020, they are authorized to seize the illegal tube well and impose penalty as 

Environmental compensation. 

 RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD, Sec 37 D, Gurugram, did 

not provide NOC for dewatering. As per the investigation of the reviewing committee, 2 tube 

wells adjacent to the premises of VS REALPROJECTS PVT. LTD. (AMB SELFIE 

SQUARE), Sec 37 D, Gurugram was found. But RAMPRASTHA PROMOTERS AND 

DEVELOPERS PVT.LTD denied the possession of these two tube wells as it does not belong 

to their premises. So, proper clarification regarding the non-possession of open land may be 

seek from RAMPRASTHA group. The RAMPRASTHA group also denied the possession of 

the tube wells found near Block E. So, it is requested that the RAMPRASTHA group to 

provide proper clarification regarding the non-possession of all three tube wells. 

 RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD, Sec 37 D,Gurugram, did 

not  have NOC for dewatering. They do not have proper plan for dewatering and proper plan 

of disposing of extracted saline water. 

Government of Haryana has established Haryana Water Resource Authority (HWRA) 

constituted under The Haryana Water Resources (Conservation, Management and Regulation) 
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Act 2020, they are authorized to seize the illegal tube well and impose penalty as 

Environmental compensation. 

 VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D, Gurugram, did not 

provide NOC for dewatering and a proper plan for disposing of extracted saline water. 

 VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D, Gurugram did not 

provide any clarification regarding two tube wells outside their premises. 

 All Illegal tube wells as mentioned in the table may be sealed in the above mentioned project. 

 BPTP area after getting NOC information further action may be taken if they did not have 

NOC.   

Government of Haryana has established Haryana Water Resource Authority (HWRA) 

constituted under The Haryana Water Resources (Conservation, Management and Regulation) 

Act 2020, they are authorized to seize the illegal tube well and impose penalty as 

Environmental compensation. 
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Annexure-I(Sapporji Paloonji Seepage area) 

  

 Site plan 
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Annexure-II 
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Annexure-III 
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Annexure-IV(BPTP)area 
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Annexure-V Neo-Centra, Sec 103, Gurugram Near Dharampur Village Haryana 
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Annexure-VI 

RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD. 
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Annexure-VII 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

214



Annexure-VIII VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D, Gurugram 

 
 

 

 

 
 
 
 

215


